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INTRODUCTION 

I the Charrman of the Public Accounts Committee having been 

authorised by the Committee पा. this behalf present this theirr Thirteenth 

Report on the Supplementary Report of the Comptroller and Auditor General 

of Indra for the year 1973 74 relating to the Revenue Department 

2 The Commuttee took up the examunation of the paragraphs relat 

पाठ to the Revenue Department contained पा the aforesaid Supplementary 

Report The Commuttee held five meetings durmng the month of June 1978 

to examme the written replies to the questionnaire framed by the Public 

Accounts Commuttee for the year 1977 78 and taking oral evidence of the 

representatives of the Revenue Department 

3 A brief record of the proceedings of the meetings of the Committee 

held 1n this behalf has been kept in the Haryana Vidhan Sabha Secretanat 

4 The Commuttee place on record their appreciation of the valuable 

assistance given by the Accountant General Haryana and his staff and the 

Finance Department The Commuttee 15 thankful to the representatives of 

the Revenue Department who appeared before them in connection with the 

examination of the aforesaid paragraphs and also to the Secretary Haryana 

Vidhan Sabha and his officers and staff for the whole hearted co operation 

and assistance given by them 

Chandigarh KANWAL SINGH 

The 5th March 1979 Chairman
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RELIEF OF DISTRESS CAUSED BY NATURAL CALAMITIES 

1 Paragraphs 11 and 12 of the Supplementary Report of the Com 

ptroller and Auditor General of India for the year 1973 74 

The State of Haryana has an area of 44 222 square kilometres . 0 this 

an area of about 8227 square kilometres पा the south western region 15 and 

This area according to the Fourth Plan document does not receive adequate 

ramnfall and has low humidity with a igh rate of evaporation Consequently, 
1t 18 prone to drought आएं famine 

The Planmng Comnussion had constituted a team to visit these drought 

affected areas The report of the team (March 1966) was that prionty 

should be given to schemes pertaining to water supply mmor wrigation, soil 

conservation pasture development and construction of wind breakers and 

only when these were exhausied should road development programme be 

taken up 85 a relief measure The Report remained under consideration of 

the State Government upto March 1969 

The State Government had indicated पा the Fourth Plan paper that 

prionity 10 these areas should be as follows — 

() Increase 1n the supply of power and driking water 

(1) Mimnor 1rrigation schemes 

(m) Investigation of ground water resources 

(४ Soil and Water conservation work and dry farming practices, 

(v) Afforestation and conservation of natural pastures, 

(शो Investigation of munor resources 

(vn) Dversificatron of agriculture and 

(0 Spread of small scale industry 

These prioriies were not followed m the selection of works The 

department stated that गा providing relief construction of roads was given 

precedence over other works as the quickest and surest means of providing 

employment to the drought stricken people and to create permanent assets 

The Department stated in therr written reply that three meetings were 

held 1n October 1968 November, 1968 and May, 1969 under the Chairman 

ship of the Chief Minster पा which Heads of concerned Departments Deputy 

Commissioners of concerned districts and representatives of Technical 

Departments were present It was in these meetings that the decision to 

give priority to road construction 85 a ready means of providing gainful 

employment and creation of permanent assets was tahen Due note was 

taken of the priorities already decided
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During the course of oral evidence also the departmental representa 
tive reierated the decision of the State Government to give priority to road 
construction over the priorities indicated 11 the Fourth Plan Paper 

Durmg oral evidence the representative of the Department promused 
to supply the break up of expenditure on roads drinking water and irrigation 
mcurred ता Hissar and Mohindergarh districts  tehsilwise under the Head — 
64—Famine Relief during 1969 70 to 1973 74 

The Commttee do not feel convinced fully with the argnments for chang 
mng the priontres already fixed by the State Government themselves 1 the 

Fourth Plan Paper after thorough consideration of फिट Report of the team 
constituted by the Planmng Commission for about three years If 1t was 
considered that फिट construction of roads shonld have precedence over other relief 
works the Government shonld have got revised priorities fixed 

The Commttee recommend that पा future the priorities for the rehef 
works should be fixed पा such a way that these can be followed 2 फिट time of 
1mplementatjon, as far as possible,keeping था view the exigencies of the situation 

The Commuttee deplore the undue delay प्रा the submis<ion of mformation 
relating to] break up of expenditure on roads drmkmg water and irrigation 
promised during oral exapmnation 

ASSESSMENT OF SCARCITY CONDITIONS 

2 Paiagrtaphs 3 31 32 and 33 of the Suppiementary Report of the 
Comptrolier and Auditor General of India for the year 1973 14 

As severe drought and famne conditions were reported during the 
winter of 1968 69 the State Government decided पा May 1969 fo provide 
inmediate relief to the people पा the drought affected areas by way of — 

(8) Gamful employment through construction of roads 

(b) Provision of graturtous relief and 

(c) Constiuction of rural water supply schemes 

These relief schemes were continued during the remamning years of 
the Fourth Five Year Plan on the basis of the reports of the Deputy Com 
missioners The State Government also authorised पा different years remis 
ston of land revenue or realisation of taccawt loan arranged for supply free 
or at concessional rates of fodder food stuffs etc ,and dewatering of flooded 
areas 

Preliminary reports indicating failure of crops and rains shortage of 
fodder etc which required 1elief measures were duly submutted by the 
Deputy Commussioners to the State Government It was stated that the 
reports of the Deputy Commissioners were based generally on data collected 
through official and other sources It was however noticed पा the districts 
selected for test check (excepting Karnal which was not affected by drought) 
that no factual material or statistical reports from Tehsildars and others were 
available on the basis ए which the Deputy Commussioners could have objectrvely 
assessed the extent and severity of drought in different areas of the district 

The Financial Commussioner (Revenue) allocred funds to the Com 
missioners who 1n tuin distributed funds to Deputy Comnussioners of affect 
ed districts for relief works in the drought affected area to be executed by 
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Block Development and Panchayat Officer In addion, the Financial Com 
mussioner allocated funds to the Public Works Department for road works 
and water supply schemes on the recommendafions of the respective Chief 
Engineers The Chief Engmeers were expected to consult the Deputy Com 
missioners before making proposals 

Likewise the form and quantum of gratwmtous rehef were determined 
by the Revenue department on the reports and recommendations of the 
Deputy Commuissioners 

The Department m their written reply stated that the Deputy Com 
mussioners based their recommendations on the reports received from the 
Tehsildars and S D Os (Civil) and other field staff Detailed notes on the 
diought situation पा the districts were sent by the Deputy Comimissioners 
Hissar Mohundergarh, Gurgaon and Jind 

The Commuittee observe that the reports sent by Tehsildars, S D Os 
(Civil) and other field staff to therr respective Deputy Commissioners do not 
depict the realistic picture of the conditions prevailmg पा the areas affected 
by the drought and are seldom supported by मार factual data or statistics as 
noticed by andif 1n the districts selected for test check The reports submit- 
ted by them are generally exaggerated, hypothetical and wnreahstic 

The Committee recommend that Government should 1ssue strict m 
structions to the Deputy Commissioners to the effect that पा tlie event of any 
natural calamity प्रा any part of the State they should furmsh complete factual 
data and statistics to emable फिट Government to make correct assessment of 
the severity of the situation and to take relief measures accordingly 

EXPENDITURE ON RELIEF 

3 Paragraph 4 2 of the Supplementary Report of the Comptioller and 
Auditor General of India for the year 1973 74 

The position regarding commencement and completion of roads पा 
the selected districts 15 mdicated पा. Appendix A 

It will be seen that of 90' roads पा. all 51558 kins long a number 
were completed two or three years after work was started and 17 roads 
{length 146 73 kms) had not been completed and opened to iraffic upto 
December 1974 The Department stated (December 1974) that 7 roads 
could not be completed for lack of funds 2 roads because of disputes over 
the route alignment or land and 8 roads were abandoned because they dupl 
cated link roads 

To a question by the Commuttee as to how many such roads district wise 
were stll 1ncomplete togetherwith the probable date of their completion 
the Department गा theiwr written reply stated 85 under — 

एप of the 90 roads referred to 1ए the Audit paragraph the work on 83 roads has 
been completed Admimstrative apéaroval for one 1080 namely Dham Mahu 
Sungarpur road 15 not mcluded under the Famme Head  This leaves 
only: 6 roads which too are complete and are serving the villages except for 
duplicate hinks which serve 00 extra village and were theiefore given low 
priority फिट work on one bridge relating to Buwani Khera Lukh: read 15 
1 progress
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The position regarding the six roads mentioned above 85 informed 
by the Department 15 given as Appendix of this Report 

The Committee notice that most of the roads taken up as relief works 
Have been completed and only small portions are left mcomplete on the re- 
mamng six roads for want of sufficient funds 

The Comitiittee urge that priority should be given to construct the 
remammmng portion ए the six roads, as early as possible 

4 Paragraph 4 3 of the Supplementary Report of the Comptroller and 
Auditor General of Indwa for the year 1973 74 

The Department noticed पा January 1971 that another 6 link roads 
(23 08 kms ) being constructed m Bhiwaniand Hissar districts were unneces 
sary as the villages were already linked to pucca roads Instructions were 
issued in January 1971 to stop work on these roads by then Rs 797 lakhs 
had been spent After these instructions were issued another Rs 1 02 lakhs 
was spent on one road 85 this road was 1t was reported at an advanced stage 
of construction 

To a question by the Comnuttee whether responsibility has been 
fixed for constructmg 6 link roads in Bhiwam and Hissar Districts without 
there bemng any need for them and whether the amount of Rs 797 lakhs 
spent has not gone waste the Department in पिला written reply stated as 

under — 

The construction of these link roads पा Bhiwant and Hissar Districts was under 
taken with the sa1ction of the Government The question of fixing any 
responstbility for constructing these roads therefore dces not arise  The 
expenditure of Rs 797 lakhs 1ncurred on the construc ion of road cannot 
be deemed wasteful asroads are the primary and basic 1nfra structure 
required for any kind of dcvelogment scheme The names of the डा roads 
on which the worx 15 alleged to have been stopped n January 1971 have 
not been specified by audit However on going through फिट records of this 
Department 1t 1s found that the work was stopped on the following roads — 

BHIWANI DISTRICT Length (Km ) 

1 Patandi Siwani Road Section Bhe’ra to Gadewa 5 60 

2  Nampur to Brahlu Section Shar to Brahlu 310 

3 Bidhwan Jhumpa roed 6 14 

4  Nathuwas Kaluwas road 140 

5 Umra Ratera Nalwa 6 00 

HISSAR DISTRICT 

6 Ladwa Sultanpur road 2132 

7 Hissar Ghursal road, Section Bagla to Ghursal 5 65 

The road maps of Bhiwam and Hissar Districts show that these 10805 
inter ink the villages which are already situated on metalled road 

During the course of oral exammation of the Department 1t came to 

the notice of the Committes that the names of the roads given by the Depart 
ment गा therr above written reply did not tally with the names of the roads 

on the records of Audit N
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The Commuttee feel that the nformation relating to the exact location 
of the six abandoned roads should have been collected and reconciled with 
Audit 1mmediately after receipt of the Aundit Report or atleast on receipt of 
the Committee s questionnawre In amy case, the Commiitee would ke to 
have complete details about the names and location of the six roads m guestion, 
reasons due to which they were taken पु when there was no necessity, whether 
any responsibiiity has been fixed for the mfructuous expenditure of Rs 8 99 
lakhs and why the amount of Rs 102 lakhs was spent after the mstructions 
of January, 1971 

5 Paragraph 44 of the Supplementary Report of the Comptroller and 
Auditor General of India for the year 1973 74 

In Construction Division Hissar 19 Lnk roads under construction 
and for which funds had been provided under the major head 103 Capital 
Outlay were reclassified as famine relef roadsin June 1969 Consequently 
expenditure of Rs 7 39 lakhs incurred till May 1969 was transfer debited to the 
head 64 Famine Relief  The cost of machinery (valued at Rs 909 lakhs) 
already purchased was also transfer debited to 64 Famine Relief between 
Fune 1969 and March 1972 Thus funds totaling Rs 16 48 lakhs were not 
actually utiised for providing relief 

To a quesnon by the Commuttee as to why expenditure of Rs 16 48 
lakhs already mcuwired upto May 1969 on construction of 19 link roads 
icluding Rs 909 lakhs as cost of machinery was transfer debited to the 
head Famme Relief although the expenditure was पा no way utiiised for 
providing relief the Department 10 thetr written reply stated as under — 

The totalcost of these roads as approved by the Government frcm tume to 
time worked जाए (0 Rs 6553 lacs It has been pomted out पा the Audit 
Report that by June 1969 an expenditure of Rs 739 19805 had been पा 
curred under the Plan Head of these roads and this was subsequently charg 
ed to the Famune head This amount of Rs 739 lakhs constitutes a very 
small part of the total sanction and the cost of constructicn of these roads 
The mayor part एव the expenditure still remained to be incurred but  since 
drought condrtions appeared 10० this area at this stage the work on the con 
struction of the roads had to be accelerated to provide employment to the 
drought stricken people The funds under the Plan head were very hmited 
and they were insufficient to meet the expenses involved 1n accelerating the 
pace of eonstruction of these roads  Accordingpy thesercads had to be 
funded from the Famne head soasto give enough employment to people 
of drought strieken area 

The Committee do mot feel satisfied with the explanation given by the 
Department to transfer debit the expenditure of Rs 16 48 lakhs to * 64—TFannne 
Rehef”, when expenditure had to be mcurred out of the Plan head ¢ 103— 
Capital Outlay ~ The Commuitee observe that this expenditure camrot be con 
sidered by any stretch of mmagmation as bemg actually wtihsed for prondmg 
rehef 

The Commttee recommend that m future such like transfer debiting 
of expenditure should not be resorted to and only actual relief works under- 
taken should be classified as such 

6 Paragraph 45 of the Supplementary Report of the Comptroller and 
Auditor General of India for the year 1973 74 

Estimates are to be prepared on the basis of detailed design and draw 
mgs on whrch techmical sanctions are accorded by the competent authority
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Of 64 works unde1 taken by the Hissar and Tosham constructron divisions 
there were excesses totalling Rs 12 76 lakhs on 21 works over the sanctioned 
estrmates rangmg from 11 to 70 per cent on mdividual works and savings 
totaling Rs 7 63 lakhs on 15 works ranging from 13 to 45 per cent The 
Department stated that excesses over sanctioned estumates were due to higher 
cost of labour and matenal 

The Department 1n their wrntten reply to the questionnaire stated 
that the estimates of various works are always prepared on the 08515 of the 
rates of labour and material prevalent at the time of theirr preparation In 
the estimates the quantities of various items of work nvolved गा the execution 
of projects are worked out and priced on the basis ए the Schedule of rate which 
15 11 force m the Department Over this price 8 percentage permium 15 added 85 
prevalent at the time of framing the estimate This premmm 15 fixed by a 
Zonal Commuttee of Engineers and 1s reviewed by them periodically This 
arrangement, takes care of the higher cost of labour and material 

Durmg oral exammation on the 13th June 1978 the departmental 
representative stated that according to the pievalent rates they had to add 
150 per cent premium to the Scheduled rates of 1962 It was also stated that 
now we have revised this Schedule 

The Committee observe that फिट Schedule of rates prepared प्रा 1962 had 
not been revised for such a long time, iz about 15 years and only ad hoc 
mcreases were made m the rates given ता. Schedule 

The Commttee recommend that m future the Schedule of rates should 

mvariably be revised periodically as enjomed m para 6 13 of the Manual of 
Orders of Public Works Department (Buildings and Reads Branch) 

The Committee alsourge that the Department should take maximum care 
to frame the estimates as mear to the actual expenditure as possible 

7 Paragraph 47 of the Supplementary Report of the Comptroller and 
Auditor General of India for the year 1973 74 

In contravention of rules progressive quantities of work done were 

nerther mentioned m the muster 1015 nor in the register of major works 

Consequently supervisory officers could not exercise control over progress 

एवं work with reference to estimated quantities A review of nine roads select 

ed for detailed check indicated that on the following roads earthwork 

actually executed exceeded quantities provided 1n the sanctionmed estimate 
by 50 to 60 per cent — 
Sertal Name of road Estimated Quantity Excess Amount Expend: 

No quantity  execufed of wages tureon 
paid earth 

work 10 
excess 

(पा Iakhs of cubic metres) (int lakhs of rupees) 
1 Pataud: io Bhariwas Jhulli Sidhan 

Behra Khorkhi 224 3 58 134 325 122 
2 Sidhanwan to Mandholi via 

Gopalwas 046 070 024 0 84 0 20 

3 Dhana Landanpur to village 
Pehladgarh 0 37 0 59 022 0 49 0 20 

4 Bhiwani Tosham Road to Dang 026 0 39 013 041 013 

Total 4 99 175 

» 

-
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To the questionnawre the Department 1 thewr written reply 
stated as under — 

(1) According to the Standing instructions 1ssued vide Chief Engincer Haryana 
PWD B & R Branch letter No 295-1C 71/4353-4603/IC 3 dated the 3rd 
November 1971 progressive quantities of work done are required to be 
recorded 1n Muster Rolls and a serious notice 15 taken whenever an omission 
in this respect 15 noticed These irstructions have been retterated for therr 
strict observance 11 future 

(1) Regarding execution of earthwork 1n excess of the provision पा the sanctioned 
estimate 1t 15 stated that 1n the four cases referred to in the Audit Report the 
excess In respect of earth work has been caused because of shifting sand dunes 
which got collected on the roads and had to be got removed again and again 
through the labour employed 

During the course of oral examination the Departmental representa 
trive admutted that it was a bad case and they were not satisfied with the re 
plies which had be.n received from the Officers/Officials responsible for the 
lapses' leading to the excess expenditure of Rs 175 lakhs The Depart 
mental repiesentative requested that they may be given six months time to 
examune the cass 11 detail and also assured that thev would do something 

tangible 1n this regard The Committee desired that they be mmfoimed of 
the final action taken by the Department 1n this behalf The Committee 
were not informed about the final action taken by the Department till the 
writing of this Report 

The Commitiee are constrained to observe the undue delay या the furmsh 
पाएं of the promised mformation and desire that the final action taken पा the 
matter be commumicated to them immediately alongwith reasons for the de- 
lay 

TEST RELIEF WORKS 

8 Paragraph 72 and 721 of the Supplementary Report of the Com 
ptroller and Auditor General of India for the year 1973 74 

Most of the expenditure 07 relief measures पा the district was on (65, 
relief works relief works undertaken and expenditure on different types of 
works were — 

(in lakhs of rupees) 

(a) Earth work एप village link approach roads 9 14 

(b) Earth work on diggies ponds johars water channels 502 

(©) Trrigation works 370 

(d) Earthwork on khals knns and wells 0 96 

(e) Earthwork on levelling lands 012 

(f) Drinking water from wells by charkh । 0 32 

(g) Miscellaneous expenses (P O L Stationery etc) 021 

Total 19 47 

° 

The Deputy Commissioner got the works executed partly through 
Block Development and Panchayat Officers and partly through the Public 
Works Department, ना. whose disposal funds were placed for the purpose
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In a scrutiny of records pertamming to the relief works executed by 
Block Development and Panchayat Officers the following points were noticed 

(a) Funds were released by the Deputy Commussioner on the 98515 
of statements idicating name of work number of labourers re 
quired and the amount required Except m the case of Hansi 
Sub Diviston where Rs 3513 lakhs out of the total of Rs 1947 
lakhs were spent the quanuty of earthwork was not measured and 
recorded nor was any attempt made to work out the cost of work 
done and correlate 1t with the amount 810 as wages 

(0 It was seen that funds were not always allocated to each work 
keeping 1 view the amount required and some of the works were 
left incomplete due to lack of funds The depaitment stated 
that there was no time to gointo munor formalifies before starting 
work 

\ 
To a question by the Commuittee as to why the quantity of earthwork 

was not measured and recorded 1 most of the cases as is normally required 
to be done and how was 1t ensured that the work executed was commensurate 
with the wages paid, the Department stated 1n their written 1eply as under — 

Since the drought was very severe and the works were started on war footing for 
providing relief (0 the affected persons therefore the affected perscns were 
employed on dailly wages and formalities could not be completed It 15 

reiterated that the basi. question at that घाट was वि provide relief 1n the most 

expeditious manner and the only answer was to start rehef works instantly 

Delay (which would have positively occurred ) would have defeated the sole pur 

pose of the abjective 

The works had been got done under the superviston of non techmical staff and 
even after the completion of works the quantity of earth work was not measu 
red and recorded 

The Commuttec regret to observe the serious lapse on the part of the 

Department पा not measuring and recording the quantity of earthwork on फिट 

ground that फिट works were started on war footmg due to the seventy of the 

drought The Comnmttee observe that while 1t 1s necessary to combat any 

natoral calamity expeditiously it 1s equally important that amoumts withdrawn 
out of the Consolidated Fund should be spent m a most judicious manner and 
must be accounted for properly Suitable measures should have been taken to 

record the measurements of the earthwork actmally done 

The Committee recommended that Government should take effective 

measures to avoid re currence of such lapses 
\ 

9  Paragraph 722 of the Supplementary Report of the Comptroller 
and Auditor General of India for the year 1973 74 

Relief works executed imcluded earthwork done (between April 
1969 and March 1970) on 29 village approach roads costing Rs 1 57 lakhs and 
58 village Ik roads costing Rs 7 52 lakhs There was no indication 1n the 

records of any road rollers having been used for the compaction of earthwork 

Of these 87 roads 35 roads vere subsequently (between 1969 and 1974) made 
pucca by the State Public Works Department _ The technical estunates for the 

pucca roads prepared by the Public Works Department do not mention that
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any earthwork was done earlier thatis by the Block Development and Pan 
chayat Officers It could not, therefore be verified whether the earthwork 
already done or patd for was not paid for again by the Public Works Depart 
ment 

The Department ता पिला wrtten reply stated फल घाव 85 under — 

The Audit has not named or specified the 35 roads referred to in thepara It 
may however bestated that whenever earth work on a road prosect 1s done 
by the Public Works Depeitment 1t 1s always executed after preparmng longt 
tudin 1 and cross section of the natural surface of the road alignment to be 
followed 

Tn thisway the earth work which may have been dope by the Block Development 
and Panchayat Officers would become the natural surface and thus would 
antomatically get accounted for while preparing detailed estimates ‘There 
was therefore no need of making any specific mention of the earth work 
which may already have been done at site¢ by another agency 10. detatled 
estimates nor there appeared to beary necessity of investizating the factual 
position aboutthis Ithas however been checked that all the detailed 
estimates of earth work were prepared on फिट basis of longitudmnal and cross 
sections 

During the oral examiration 1t was decided that the details of the 
35roads referred to above be obtamed by the Engineer 1n Chief P W D (B&R) 
from the Accountant General Haryana and the Committee be informed as 
to (1) whether while converting 35 roads as puccaby PW D the earthwork 
already done was utiised or ॥ had to be carried out once again {u) why 
was the correct position not mentioned प्रा. the techmecal estimates for the 
pucca roads and (1) whether the matter was investigated to ascertain the factual 
position ? The Commuttee were also to be apprised of the extent of earth 
work done and the expenditure mcurred i connection therewith on the said 
35 roads under the Relief work and at the time of their convertion mto pucca 
roads, separately 

The Commitiee are constramed to pomt out that even after 8 lapse of 
more than seven months of writing this report the Department had not furmshed 
the requsite mformation The Committee urge that the needful be dome with 
out any further loss of tune 

10  Paragiaph 723 of the Supplementary Report of the Comptroller 
and Auditoi General of India for the year 1973 74 

Construction and maintenance of water courses are ordmanly the 
liability of the beneficiary cultivators Rupees 102 lakhs were however 
spent out of funds under 64-—Famine Rehef on construction of water 
courses mentioned below The department stated that relief was provided 10 
the cultivators of drought affected areas as they did not possess resources to 
construct and maintain water courses — 

(1n Iakhs of rupees) 

(1) Bamla Water Course 055 

(2) Nigana Water Course 020 

(3) Tibba Dang Water Course 015 

(व) Dhavan Water Course 010 

{5) Biran Water Course 002 

Total 102
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The Department पा their wrtten reply stated as under — 

In the meeting held on 28 11 1968 under the Chairmanship of the then Chief 
Minister Haryana to discuss the drought conditions 1 the State 1f was 
decided that the Deputy Comnussioners should beallowed a free hand to carry 
out whatever local relief works they considered necessary In view of this 
decision the Deputy Commissioner Hissar had undertaken these works under 
the famine relief viz  construction of water courses for providing employment 
and relief to the cultivators who were unable to construct and maintain such 
water courses at theirown cost 

The above facility was only prowvided (0 the needy persons at the time of famine 
after due assessment by Revenue Authorities 

During the course of oral examunation of the departmental representa 
tives the Commuttee desired to know the criteria to select these five water 
courses referred to in the audit paragraph The departmental representative 
undertook 10 supply the desned information later on 

The Commuttee pomt out with regret that more than seven months (till 
the wrnting of this Report) have elapsed but the Department have not supphed 
the desired information so far  The Commuttee, urge that the required informa 
tion should be furmished withont any further delay 

11  Paragraphs 724 and 7235 of the Supplementary Report of the 
Comptroller and Auditor General of India for the year 1973 74 

The Bamla water couse taking off from the Bhuiwani distributory was 
constructed at a cost of Rs 055 lakh by the Block Development and Pan 
chayat Officer Bhiwam from April to October 1969 to provide irrigatron 
to 1008 acres of land पा. Bamla Naurangabad and Rewar1 villages No 
detailed estimate and design for the water course were prepared or sanctioned 
The department stated that schemes were prepared to provide immediate 
relief to famine stricken people had approval been sought for they might 
not have been implemented early Aganst the command area of 1 008 acres 
117 acres were actually 1rrigated in 1969 70 348 acres in 1970 71 and 66 acres 
पा Khartf 1971  No irrigation was possible from Rabr 1971 72 onwards 
because the water course which runs through a sandy area got silted पाए 
December 1970 the possibility of conveiting the water course into a minor 
and providing fresh outlets from 1t (as demanded by the cultivators) was 
exammed and not found technically feasible as the angle of the outlet was 
not suitable for a minor and the level एव water at the tail of the munor was 
msufficient to rrigate the area 

Consequently an altzrnative channel the Naurangabad mmo: was 
constructed between January 1973 and March 1974 at & cost of Rs 0 85 lath 

In test check of muster rolls pertaining to the Bamla water course 
Naurangabad water course and Naurangabad pond 1t was seen that — 

(1) Attendance was maiked by Gram Sewaks or other petty officials 
and not by Sectional Officers Muster rolls including those on 
which substantial amounts were paid were not checked by Block 
Development  Officers or Sub Divisional Officers (Civil) 

(1) Nerther was the total number of persons present on each day 
indicated पा the muster roll nor did the persons marking atten 
dance authenticate the dates on which the workers were employed 

&)
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() Work done by the persons employed was not recorded and no 
attempt was made to correlate the amounts paid as wages with 
the value of work done 

(v) In the muster roll for July 1969 for Rs 010 lakh pertaining to 
the Bamla water course 8§ persons were originally shown 85 
employed tor 10 days each and the amount *payable was com 
puted at Rs 25 for each person Subsequently these figures 
were changed to 22 days and Rs 55 respectively The muster 
roll for Rs 020 lakh for September 1969 for the Bamla water 
course bore neither a pass order nor certificate of disbursement 
while a muster roll pertamning to the same work for an equal 
amount for October 1969 bore a pass order for Rs 0 50 lakh 
agamnst Rs 020 lakh due and actually paid 

The departmental representative stated dunng the c¢ourse of oral 
examination that an enquiry had been ordered in this matter and that if any 
offictal was found gulty he would be punished The Department asked 
for two months’ time for giving final reply 

The Committee are constramed to observe that प्रिंट Department has not 
sent further reply although a period of about 8 months has elapsed 

The Committee would like that responsshility for not furmishing the pro 
msed information even after 8 lapse of so munch time be fixed and urge that 
the result of the enquiry be mtimated to them मां the earhest 

12 Paragraph 726 of the Supplementary Report of the Comptroller 
and Auditor General of India for the year 1973 74 

The Deputy Commussioner Hissar advanced Rs 1 10 lakhs in 1968 69 
and Rs 100 lakh व 1969 70 to Fatehabad Division Hissar for relief works 
Expenditure should normally bave been incurred during those years In 
March 1970 the Deputy Commussioner asked for refund of the unspent 
balances totallmg Rs 068 Iakh The balances had not been refunded 
(May 1975) 

The Department 1n therr wrtten reply stated as under — 

Deputy Comnusstoner Hissar had advanced the following amount to the Execu 
tive Engineer Fatehabad Division Hissar for rehef work— 

1968 69 Rs 108640 00 

1969 70 Rs 100000 00 

Out of this amount 8 sum of Rs 141256 55 was spent dung 1968 69 and 1969 70 
and balance amount of Rs 68 383 45 could not एड spent asthescheme for extersion of 
Khara Barwala Minor from RD 16000 to RD 15000 for which 1t was allotted was not 
yet sanclicned 

The balance amount was refunded 10 D C Hissar during 5/75 vide SDO Hissar Cheque 
No 335575/003356 dated 29 575 It was kept by the Executive Engineer Fatehabad Divi 
sion for the execution of extension of Khara Barwala from RD 16000 to RD 19000 for which 
the funds had been advanced and the Deputy Comnussioper Hissar was requested by (06 
Executive Engineer Fatehabad Division to allow him to keep फिट unspent amount with him 
for the above mentioned work asthe schemein question had already been submutted to 
the Supenntending Engineer Hissar Bhakra Canal Circle Hissa for approval 

The amount was not spent and as such no responsibility was fixed There 1s no delay 
प्रा spending and refundmg the unspent amount
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The Commuttee are constramed to observe that a large amount of 
Rs 68,383 meant for relief purposes was allowed to lapse This amount could 
have been utihsed for some other rehef measure benefiting the people m the 
drought affected area 

The Commuttee suggest that m future पा the money meant for a particular 
Fehef work cannot be spent on that work due to certamn techmeal reasons the 

A 

same should be diverted to some other relief measure and should not normally 
e allowed to lapse 

13 Paragraph 731 of the Supplementary Report of the Comptrolle: 
and Auditor General of India for the yea 1973 74 

During 1969 70 Rs 3 80 lakhs were spent i Hissar  for trans 
porting 2546 truck loads of sodder The Block Development officers paid 
Rs 337 lakhs for 2245 trucks at Rs 150 per truck Rs 006 lakh for 30 
trucks at Rs 200 per truck and Rs 037 lakh for 271 trucks at rates below 
Rs 150 per truck Of 2546 truck loads brought पा 2481 truck loads were 
sold at prices rangmg from Rs 987 to Rs 1562 per quntal agamnst the 
maximum rate of Rs 9 per quintal fixed by the Deputy Commuissioner It 
was further seen that — 

(a) The subsidy of Rs 150 per truck was not determined by the 
Deputy Commussicner after mviting tenders or quotations the 
actual basis ए the rate could not be ascertamed The department 
stated that tenders could not be 1nvited as arrangements for 
supply of fodder were 10 be made immediately 

(b) The mummum quantity of fodder to be brought n each truck to 
earn the subsidy was not fixed No record was available of the 
loads actually broughtin The department stated that the mim 
mum quantity could not be fixed due to emergent circumstances 

(लो No prior undertaking that fodder would be sold at rates fixed by 
the distuct officers was obtamed Nor were certificates (to be 
Jomntly recorded by the Sarpanch Lambardar and Patwaii) avail 
able that trucks were unloaded पा their presence as prescribed by 
the Deputy Commusstoner 

The Departmental representative who appeared before the Commuttee 
for oral exanunation promised to intmmate the total quantity of fodder carried 
by 2546 trucks to whom subs<idy had been paid and reasons for paying sub 
sidy at the rate of Rs 200/ per truck 10 30 trucks when maximum subsidy was 
to be paid at the 1ate of Rs 150/ per truck 

The Commuttee also desired to know the price of fodder prevalent प्रा the 
villages पा the months subsequent to June, 1969 

The Commuttee regret to pomt out that the required nformation was 
not supphed by the Department till the writing of tlus Report The Commuttee 
urge that the required mformation be supplied to them withont further loss of tire 

The Commttee also recommend that m future for the purpose of paymg 
subsidy mnumum weight of fodder required fo be carried by a track should be 
fixed 

» 
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14 Paragraphs 811 and 812 of the Supplementary Report of the 
Comptiolles and Auditor General of India for the ,year 1973 74 

In January 1973 a State level Committee was constituted by Govern 
ment with full powers to determine the quantity of fodder to be purchased 
source of purchase rate to be paid and amount of taccav: loan to be given 
for purchase of fodder 

Consequently 123 51 lakh quintals of fodder were 1mported and 
sold in the newly constituted Bhiwani District from January to Maich 1973, 
at rates varymg fiom Rs 1610 24 per quintal ata total cost of Rs 30 19 lakhs 
out of which Rs 7 lakhs were tieated as subsidy and the balance of Rs 23 19 
lakhs as faccav: advances Rupees 3 16 lakhs were also disbursed पा cash as 
taccat advance for purchase of fodder While drought was reported पा 
August 1972 relief measures were started only पा January 1973 

The Commuttce after thoroughly exammmg the written rephes submitted 
by the Department and having discussion with फिट departmental representative, 
who appeared before the Commuttee, arrived at the conclusion that durmg the 
fammne whatever relief 15 proposed (0 be given by the Government to the affect- 
ed farmers does not reach them at the proper time and m appropriate quan 
ity 

The Committee recommend that in future mn the event of such a con 
tmngency the Government shomld act (0 provide the required relief to the affected 
farmers If the Government are unable to supply the fodder to the farmers at 
the proper time the pioposed subsidy should be paid to the farmers in cash, 
rather than पा kind, 50 that they could arrange the fodder etc on therr own 

15 Paragraph 91 of the Supplementary Report of the Comptrollei 
and Auditor General of India for the year 1973 74 

Relief works costing Rs 8 48 lakhs (earth work for village approach 
and link roads Rs 0 88 lakh earthwork for village ponds and water channels 
Rs 582 lakhs earthwork on khals kunds and wells Rs 1 64 lakhs and other 
items Rs 0 14 lakh) were executed through 9 Block Development and Pan 
chayat Officers between May 1969 and March 1970 From records per 
tamng to these works the following points were noticed — 

(व) Bsttmates 1indicated the number of workmen proposed to be 
employed and the amount payable but not the quantity of work 
to be done Measurements of work done were not recorded either 

(b) In the muster rolls for execution of works like diggies johars and 
ponds, names of labourers who were employed on a work later 
appeared before names of labourers who had jomned earlier 

(c) The persons employed had not been 1dentified by 2 responsible 
offictal disbursement of wages had not been witnessed by the 

» Block Development Officers पा a large number of cases पा 
certain cases the block overseer or village school teachers had 
certified the actual payments 

The department stated that the short comungs mentioned above were 
due to the urgency of the work
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The Department 1n their written reply stated as under — 

Large number of relief works were siarted during 1969 70 and these works 

were at different places The payments were made by the officers to the 

labour छाए the suthonn y of BD POs For the execution of drought rehief 

works thestaff appownted wasnot technical asit  was quite 1mmpossible to 

appoint technrcal steff mmlarge number पा drought hit wvillages The staff 

appointed was mostly the school teachers the patwaris and the block officials 

All these officials being non techmical 1t was not possible to record measure 

ments 1o the M Bs because these formalities could enly be observed through 

agencies suchas ovarseers sub divisicnal enginecrs of FWD Most of the 

villages एव the district were drought hit  so 1t was phystcally not possible to 

demand techmical hands frem the PWD for the execution of relief works पा 

all these villages Also 1t was the duty of the district aunthorities to render 

1mmediate rehel पा the shape of starting relief works 1n the village to eamn 

ther livelihood  If the formalities as pomnted cut by the audit were to be 

pre complied 1t would have taken several months 10 start works and the 

mawm object would have been defeated Efforts we e however made to get 

the works of permanent nature to be assessed by the block overseers 

The possibility of the irregularity seems to be due 0 the rea cos that पा certain cases 

the names of labourers were registered to execute the rehief works but the labourers 

whose names existed 1n the register did not turn up for one reason or the other 

best known to them Later on they turned up and पा this way names of labourers 

who were employed जा the work later were entered earlier 

The wages were generally disbursed to labourers 1 ihe presence of Sarparch 

Panch or other respectable men of the concerned villages who knew the labourers 

personally and this has been dor e because the rayments had been certified either 

by the Sarpanches Panches orany other respectable persons ए the villoge 85 

18 evident from the record maimtained by the Officers 50 दिए as the justification 

of the payment शाह concerned  The same had been countersigned by the BD P Os 

पा case of block agencies  In case of School teachers mostly the wages were paid 

by the Headmasters of the schools as they are also responsible persons It was 

impossible for the BD P Os to visit the site and attestall the payments पा the 

villages 1n addition to their own 1 ormal duties This type of short comngs arose 

due to the urgency of the work 

During oral examination, the departmental representative however 

undertook to have the matter thoroughly investigated and to intimate the 

results thereof to the Committee within 4 months 

\ The Commuttee regret to pomt out that more than six months have 

elapsed but the Government have not furmished the promised nformation 

फिट Commuttee urge that an Enquiry m the matter be conducted 1mmediately 

f not already done and the results mtmated to the Commttee
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APPENDIX 

STATEMENT SHOWING THE POSITION OF THE REMAINING SIX 
ROADS UNDER COMPLETION 

HISSAR DISTRICT 

1 Hissar Ghursal Road 

The total length of this road 15276 kms The total amount adminis 
tratively approved 15 Rs 16 44,650/  The work on this road 15 complete for 
a length of 21 95 kms 1e upto village Bagla The sectton from Bagla to 
Ghursal remains to be constructed Actually this constitutes a duplicate 
Iink 85 village Ghursalis already ona puccaroad The expenditure mcurred 
so far on thus portion 15 Rs 20000/ and the total estimated cost for com 
pleting this portion works out to Rs 6 00000/ nearly 

2 Kanwan Unmia Sultanpur Ladwa Road 

The total length of this road 15 19 kms which was admumstratively 
approved for Rs 1131000/ wvide Financial Commissioner Revenue letter 
No 19593 dated 78 1969 The portion from Kanwari to Umra Sultanpur 
has been completed but फिट section from Sultanpur to Ladwa has been given 
a low priority being a duplicate link The total length of this duplcate 
Iink 15832 kms On this section of the road the earth work and soling 1s 
complete The metalling 15 also complete for a length of 32 kms and the 
cost of completing this portion of the road works out to Rs 3 lakhs nearly 

BHIWANI DISTRICT 

3. Pataudi Svwanmt Road 

The length of this road 15 17 60 kms The administrative approval was 
accorded for Rs 12 50700/ The road 158 complete except for the portion 
from Bhera to Gadewa which constitutes a duplicate ink The total length 
of this duphcate Iink 15 560 kms and n accordance with the Government s 
policy this link has been given a low priority The expenditure incurred 
so far on this duplicate limk 15 Rs 50 000/ nearly and this relates to earth 
work It will involve an estimated expenditure of Rs 541,000/ only to com 

“plete पड portion of the road 

4 Nakwpur to Brahalu Road 

The length of thus road 1s 1020 kms The admumstrative approval 
was accorded for Rs 548177/ The portion from Nakipur to Saher 15 
complete i all respects The portion from Saher to Barhalu being a dupl 
cate link was given a low priority Only earth work has been done on this 
road at a cost of nearly Rs 40000/ It will cost Rs 2 lakhs nearly to com 
plete this पाए whose length 18 3 10 kms 

5 Nathuwas Kaluwas Road 

The total length of this road1s 140 kms The amount administra 
tively approved 15 Rs 74 800/ The earth work has been done and soling 
laad in I km The work was gwven low prionty 85 both the villages are al- 
ready connected to pucca road A sum of Rs 56 000/ has already been 

3
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spent and 1t will 1nvolve a further expenditure of Rs 54000/ nearly to com 

plete this road 

6 Umra Ratera Nalwa Road 

The Section from Wmra to Ratera 1s already complete The road 

from Ratera to Nalwa being a duplcate link has been given low prionty 

Only earth work has been done on this reach It will nvolve an expenditure 

of Rs 4 80 lakhs to complete this reach The length of this reach 1s 6 kms 

General 

Further, 1t 1s stated that the State Government have taken a policy 

decision to cieate permanent asscts out of eapenditure mcurred on Rebef 

Works In case of 10ads permanent assets mean pucca roads complete 

with bridges and culverts and other road structures A pucca road takes 

2 to 3 years to reach its final stage of completion Thus, there 1s nothing 

un usual for a road project commenced 10 one year spillmg over to the follow 

ing years Once the work 15 started 1t bas to be completed so as to make the 

mvestment already made thereon productive Thus the number of roads 

commenced m varous districts from 1967 68 onwards bad to spill into 

future years tll completion Moreover tunds provided 1 one year are 

not sufficient to complete the projects था one year more 50 when the works 

have to be started everywhere to give relief to the People 

8030/HVS HGP—Chd 
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